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26.9.01 	List again on 2141.01 to enable -- 

the respondents to file written state-

merit. 

Vice Chairan 

Four weeks time is allowed to enabl 

the respondents for filing of writte 

statement. 

List the matter, on 19.12.2001 fo 

written statement and further orders. 

Vice-Chairma 
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19.12.01 	 List on 9.1,02 to enable the 

respondents to file written statement, 
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Vice-Chairman 

tour weeks time is allowed to the 

respondents to file written statement. 

List on 6.2.2002 for order. 
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-662.02 	Ltst on 1.3.2002 to, enable the respond 

ents to file written statement. 
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O.A. 186/2001 

Order of the Tribuna' 

Heard counsel for the par ties. 

Hearing cDncl.uded. Judnent delivered 

in open Court *  kept in separate sheets. 

The application is dismissed in terms 

of the order. No order as to costs. 

Vice..Chairman 

Won 

1 

10 

I' 



a.. 

t.. 	. 



1 
? 

CENTRAL ADr'IINISTRATIVE TRIBUNAL 

GUTAHATIBENCH 

1,86 	

of 20011.5*2002 
DATE OF DECISION 

Lrj Tukhoshwar. 	 APPLICANT(S) 

Sri S. Saxma 	 A1v\/(AT 	i;')b: 11 -17\P.-L'2\i\TTC) 

VERSUS 

Uuj 	of India& Others. 	
RESPT1Ji(S) 

.B.C.Pthak. AddL.C..G.S.C. 
, 7\DCCA 	OR fUN 

Srl. pONuE'N'I'. 

PLE MR JUSTICE D.W.CHOWDHURY. VICE CHAIRMAN. 

TH ;ON'.BLE 

1 Hi 	ether Re-porters of local papers may be allowed to see 

the judgment ? 

2 J To be rcerred to the Rporter or ncr ? 

3 	ether their LordShPs wieh to see the eir copy of the 

jodgTtent ? 

4 	Uhether the judcment is to be circulated to the other
.  

Benches ? 

x 	
judgment delivered by 	 Vicechairm*fl. 



4 

CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI &NCH. 

Original Application No. 186 of 2001. 

Date of Order z This the 1st Day of ziay, 2002. 

The Hon 'ble Mr Justice D.N.Chowdhury,Vice-Chairman. 

Shri Thkheshwar chetia, 
BOfl of late p.Chetia, 
resident of Fancy Cottage, 
Nonshillang East Malki, Shillong. 	. . . Applicant 

By Advocate Sri S.Sanna. 

- Versus 

1. unionø of India, 
represented by the Sec reary to the 
Govt • of India, Ministry of Home Affairs, 
New Delhi-i, 

24 The Secretary to the Govt. of India. 
Ministry of Finance, New Delhi. 

The pay & ACcounts Officer, 
Central Pension Accounting Office, 
Ministry of Finance, Govt. of India, 
Trikoot-Il Complex, 
Bhikaji. Coma place, New Delhi-110066. 

The Pay & ACcounts Officer (Assan Rifles) 
Ministry of Home Affairs. 
Govt. of India, Lait*nkhrah s, 

Shillong-3, Meghataya. 
5 • The Director General of Assam Rifles, 

Laitumkhrah, Shillong-3, Meghalaya. . • Respondents 

y, Sri B.C.pathakAddl.C.G.S.C. 

CHOWDHURY J. (V.C) 

The only controversy requiring adjudication in 

this application is as to the admissibility of interest 

of the delayed payment of revised rate of pension pursuant 

to the recommendation of the Fifth Central Pay Commission 

with effect from September 1997, 

2. 	The applicant Was serving under the respondents 

at the time of attaining the age of superannuation 

he was 4orking as Superintendent in the ofice of the 

contd.. 2 
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Director General. Mean Rifjes and posted at Shillong. 

The recommendation of the Fifth Central pay Commission 

came into force with effect from 1.1.1996 by which the 

pay of the applicant was revised • pursuant to the aforesaid 

revision the applicant got revision of his pay with effect 

from 1.1.96% to 31.7.97. The applicant Was however not 

given the benefit toards his pension with effect from 

1.8.97. He preferred O.A. before the Tribunal which was 

numbered and registered as O.A.335/99. The O.A was disposed 

of at the admission stage directing the respondents to 

dispose of his representation and communicate the decision 

with a reasoned order vide order dated 13.10.99 • BY order 

dated 31 .1.2000 revision of pension was made and PPO was 

issued. In this application the applicant stated and 

contended that the delay in payment  of the revised pension 

was arbitrary and administrative lapses and therefpre 

the applicant is entitled for interest of delayed payment. 

2. 	The respondents submitted its written statement 

and contended that by order dated 13.10.99 the Tribunal 

disposed of the application with a direction that the 

0applicant may also submit fresh representation giving 

details to the appropriate authority of the respoidents 

within 15 days from the date of the order." pension at 

revised rates differential amount of commuted value of 

pension and retirement gratuity had been authorised by 

the respondents vide Government of India Ministry of 

Finance. Department of Expenditure. Central Pension 

counting Office, New Delhi's letter dated 7.7 .2000. 

The respondents also stated that as a result of implemen-

tation of recommendation of the Fifth central pay 

Commission all the pre 1996 cases of pension have to be 

revised by the respondents strictly adhering to the 

C ontd. • 3 
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Government of India guidelines on payment of revised 

pensionary benefits. In the case of the applicant the 

authority had to complete other mandatory formalities 

before processing the revised papers for payent of revised 

pension. The revised pension was accordingly made. It was 

also mentioned that consequent to the recommendation of 

the Fifth pay Commission the Government of India issued 

guidelines on 14.10.97. on receipt of the office memodandum 

huge nunber of cases were required to be re-opened for 

revision of pension and payment of arrears etc • and thereby 

processing of pensionary benefits on revised Scale of pay. 

Duo to the work load for implementation of fifth Pay 

Ccinmission there is some delay no doubt but the delay cannot 

be attributable to any borpidity or delinqueric y.In the 

circumstances the application is accordingly dianissed. 

There shall, hover, be no order as to costs. 

D.N.CHOWDHURY ) 
VICE CHAIRMA) 

10 
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rEFcF.:E: THE C:ENTr::L (.:DMI NISTAT I. YE: TPIBUNL. 	c 
I cat ioncJar so':: ion 19 of the Contra I Admi ni at rat. lye 

Tribunal 	rh :LO83 

:t 
L...eta F. C1at: I a 	real cient of I.ncy L:Ott:qE: 
ti I lanc, East 'J. 1<1 	ah. I lcnc, 

plic.:ert 

.5...... 	....0 
.L_fl.1L'I 	L'. 

Pci fJ r a cnte c: by t ha Secretary t c: .1..  he Oc:'v t cf I nd :1. a 
M. :i I str y c: I Hc:me Al Ia I ra 	NOW 1)01 h:i-i 

2. The Secretary to the lcvtc:f India. 
Ministry of F:i na.nco Naw 	:I hi- I 

3 . The Fey 1. Accc:unts Of Ii car 
Central Penal on Accounting 	lice 
Ministry of F :i nance Oc:vt of I nd:ia 
1r3cL-1I C:::cç.:le::, 
BhikAji Comb Fl a: a New Delhi-110066.  

The Pay & A :c:cunta. 0 	:i car 	............... 	45  las) 
_l 't 	•\•1 

Laitumukhrah y  
 

] 	 ..1 	:ss 	Mrii'.i I 
i. 

"1 he 0 :i r oct;::: r Go no re I :: f ia.m F: 
[Laitumkharah, Sh :1:1 1cr -3 Me qha I aye 

F?e.pcnderits 

I 	 C1JL.. ARS. 	ijF  1 	FAFII 	 c.[Tc: 1.1]flr1 	Is 

1 is 	appl :i. cat :ic:n 	is not d:i ec:ted 	aqe:i. not 	the order  

ci 	7 	7 	:2l:Q0 	by w I 	:1 c h 	the 	c I a :i m c I 	payment 	:: •f 	interest 	ma Jo by 

t h: app Ii cant on the del eyed sot t: lemon 1.:  of 	pens i c:nar y 	dues has 

beL i r a. a-: t a 

2.4LIMITATIOW 

The 	- 	.1 	 .• 	......... .4.,.. 	 ,.. 	 I 	. 	... 4.. L. 	,.. 	i, 	4.. ....................................- 	 ... .... 	 ........ 
::: 

hP
lIn 1:11 ed 	within 	the 	limita t ion  :1 	:..( ... 	 . L. r :i 	rbci 	c. n die r 	cc t I cn 

c: I the Centre]. 	Adm 	r  strat lye Tr I 1:unal Ac: 1; 
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MURISDICTIOV  

The 	::::I :1 	 th:r declares that the subject 	rtt.er 

f u the case is withinthe jurisdiction of the Aiministrative  

r:L:fbun.3.i 

:i trc:rs OF 	•1t••1E 	C:i:iSE 

4.1i ri'kt: 	the 	app]. icent: 	t!•n•c.ujh 	this 	epp1ic:.t:icn 	has 

challenged the,actionon 	1:; 	e: 	part 	c: 1 	the 	respondents 	in 	delaying  

•iJ.ieF pr::::ess of 	settlement of 	his pensionary du e e 	including 	the 

'.....-- , ..... .. 	 ',. 	 .. 	 .- 	 .... 	 - 	•1 	. 	 . 	.... 	 . 	. 	-.... L 	I.. 	( 	_.. 	. 	I 	 . .. 	 c:> 	Commission  

1' E C mmen cia t i cn 	and 	j.: 	eye 	1 :r 	cJ.:: 	:1 r ter ae. t 	on 	su c h 	delayed  

j e r• t: 	1 he 	applicantatt the 	me t : 	I 	I 	t I me 	w 	:; 	w:: r -:• 	:; 	as 

1e 

Eu . ••ir t en de n 1; 	i n 	the 	c' c 1 i ce 	c 1 	the 	1) i y:': c: t or 	f3ener a I 

F:i f c: 	and 	was 	1.::::..t:J. 	at 	3!ri 1. ].::i'c 	On 	1 	E3 	Ei7 	afte r 	attai nin g 	the 

2 g c t 	pe r a 	'iue t :1::the 	p p 1 	: 	i 1; 	retired 	I 	om 	h I e 	se 	v :1 c 	I n :U 	 . 

tW !T!e•ar 	1: :1 m. 	the 	y E::: c.mmer Jet :1 c: n 	.: f 	the 	5t h 	c.::r t y e I 	Fey 

ComMission i:., 3.ifl? 	:i n 	t c 	ic r 	e 	1 	I 	I 	b 	by 	w h I : h 	:ay 	o 1 	t he 

E :1 cant: 	Was 	revise 1 	Fureuant 	to 	the 	ef::r • 	.:i. ci 	rev i.ei:n 	t he 

'. :)r: :i ca nt 	got 	1. he 	be 	e 1 1 1; 	of 	:L.t ::: h 	revision 	of 	::ay 	w 	e 	f  

to 31 	(-ft.er 	the 	retirement 	the a:I :i:ent 	however 

eeh given 	t. he a fc r esa I d bene f :i t 	a f 	revi s I an 	t awe r cia 	hi a pensiol  

1 	1. B 97 	SI t. ua ted 	I: hue 	t he a pp Ii cent 	pre fe red an o. 

835  of 	1999 	The Hon 	bie Tribunal 	a f tar 	1 oak :t rip at 	1;  ne ur (2: eflC/ I'1 0 

1 t 'ic 	matterw.ar; 	c: I seseci 	tod :i sjse 	C f 	the 	sa I ci 	OA 	an 	'I: he 	dy 	of  

daigssion Itself 	cii r cc ccl: I ci c 	'I; ha 	respondents 	1; a 	cc: ne i cier 	his  

to 	the 	cci ci 	direct ion 	ole 	I'n 	ble 	Tn 	bu.na]. 

'ii cc nec; ponden t a have 	I ccc: ci an cr den 	dated 3 1 	1 	by wh I: h 	ta 

I 	pa yre n t a have been ma CJS 	bu bee qua n I: I y edema n ci we a me cia 	by 

he a p p 1 :1 cant. 	for 	pay men 1; 	a 1 	i ni: a rest 	an 	t he 	cia I a ye d pa. yme n tan ci 

the same 	has 	been 	den I 	ci 	to 	hi rn 	by 	an 	::: r cia r 	dcc. t a ci 	7.7.2000, He 'ic: 

1 hi.; cippi :1. cat ion 	preyl. nct 	for 	due 	i rtccrest: 	on 	the 	said 	del eyed 

yne cit 

..1 
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That 	the 	applicant 	is 	a 	::: :1 •; :L zn •i: of 	IrcJ:i.t and 	 i::[ he 

IS entitled 	to 	c:c:i:; 	the 	• :i git; 	privileges 	and prot::ct icL as 

rnteed 	by 	the 	C:c:n:Ft; i tut ion 	of 	i r::i 	and L 

i•• l under . 

. 	

.; 

i• 	'. 

. 	 . 	 .. . 

" 	 'ia L: 	f:r:: I 	:.: ar-i t; 	t 	t: 	c•r a 	e r i 	t I 	c : rcte was 	wc.: 	.:: : crci 

Su f::: ( i nt : nde n t; 	i. n 	the 	c 1 f :1 :: e 	c f 	the 	re1:::::  n den t: No the  

i.ectcr :n 	.. ifl 	F:;if]p 	ShiIicnc 	After 	attaining the age 

1 super 	a nua t : C!fl 	he was 	 r at ir 	fr cm 	h ear vi ca 	w a 1 

fL(gLSC 	1E!97 

4 That 	the a.::1 :1 cant 	at 	t he 	ti me 	of 	his 	service ciot 1; he 

bee f i. t. 	of 	th 	C:ent ra 1 	Fey 	Comm :1. ssl on 	rec:::mmende t :1 on 	wh I c h was 

made aifec:tive 	fr am 	1 	1 	96 	Fwuant1; to 	the afcreee:i d revision he 

Paq r awl nd 	the 	rev :1 sad rate a f 	salary 	till 	the date 	c:i 1 his  

uj4:rennuat ian 	:1 	a 	t I 	1 	31 	7 17 	Tiv:rea fter 	the appli cent was 

ksJd to subm.i t 	his 	pay 	a! I j:::!s and other 	relevant documents for 

aiL.uiat ion 	of 	his 	pension 	anch 	accc:rdi nqly the 	applicant 

uL ni t ted 	a ]. 1 	1; her a 1 eva ri t 	documents 	before, the 	authority 

r nec:!, 	However, 	:1 net ea d a f 	pay :1 nc 	hI. m 	the 	revise ci 	rate of 

aria Ian pursuant 	to 	the 5th c::artre.1 	Pay Ccmml salon he was 	paid 

n 1' the p re-rev I. sad rat a of, pens I a n 	The a Ia resa. I d 	a c t. I. on 	on t. he 

payb of the respondents shows tote I 	nan app! I cat Ion of 	ml nd :1 n 

ca1.:u1atlnq the 	pension 	c: I 	the 	app! I cent:,, 

icc 	respondent No 	4 	t her e.c: 1 tar 	:1 ssucc cI 	a 	let tar 

vi de Nc.: F(O/(R / Pen/Rev :1 /23413/ ::J 736813 	dated 	26 8 18 	t: c 	I: he 

rasandent Nc: 	3 :1 	a. 	the Fey & cc::c'unta 	Of 1:1 car, 	C:antral 	Pension 

nt I np 0 1 fl. c: a • 	New De 1 h :1 	bywh :1 c: i 	all 	t; he 	re ]. eve ....1: 

icu bars cIte applicant was sent 	for 	revi s i ,:n of 	çcns Ion 	In 

tiel sal cI bet te .........,e 	reap:: nc!ent Na 	4 	lii  r ii a had 	a]. ]. 	the 	re I event 

dHccments and :1 n format: Ions necessary For 	such rev Is I on 	and 

Sam! was sent to the respondent Na 3 	by 	r eci later ad 	pc:s t: 	wi t 
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N. 	 vl!~ 

ij:::::a1 seal 

Wcopy of the letter dat e ci 26.8.98 	is a nnexed 

herewith and narkd as 1 

That ft' applica nt 	also 	in addition to 	I.- I.ft 

n'ri I at. tar dated 26 8 	.3 made a rep r ass n tat :1 on on 13. 1 txu re- 1 

a [ng 	a request to the r as pc ncien 	No 3 :1 	a 	Fay 	& Ac count s  

.ç  car C:anF:r al raricI.:r; 	Accounting 	Off ice, New Del hi for 	early 

et  blement of 	:L a 	pens I on 	case 	The 	app 1 1 ::ant 	also I n 	hi s  

fc eel ci rep r ass nt a U. nda t ad 	I 3. :1 Vi, 98 dl ac 1 csed hi a 	Bank 

cu n 	Numbs r 	51.5 hi I nq t he respondent .: 	 p p'ççn i  . 

he ear .c :c eat 

::cF: 1 ' of the rcrese,'1t:a:UIOr1 rjf:c.r 	13 :1.Vi E18 

:1 a. anne x e d he rew ith  a n d mar a des An ne :: U V a 2 

,1.7i
• 
	the 	Y€C3;:.::::ndElit 	N:: 3 i. e 	the 	Fey 	& 	Ac ::c..1nta 

C,F .ç : a r 	New Vie I 1 :1. a f tar 	su bmiss i on c 1 	:C:t h t 'ie fn re>. u r a. 	r ci 

2 1 lat ters :1ltci :2: , 
1. .. Y7 and 1 3 . 1 0 . 98  :1 :;F1t1c?c! a lC:t:t:cr to the fa/ 

A ctrt:s 	Off i c er, S•ii. I I cnç: 1:kEd)c:flc:15flt Nc. 4 :1 on 1 . 2 . ?:') by 	whi ch  

I : 	 t.a I: ad c: at acId I c: all y U hat no 1 ai'tcc s as men 1: 1 cnedab::ve 

hts 	been 	r ::: .. vs ci ............n c: a no act i on c: c:u I ci be 	te ken 	I n 	I: h :i 

:15 	1 .L 	...........  sa id respondent No 3 	dIsc: 	made 	a 

the reap.:: nc:lent. nc 4 to furnish dupl:i cats c:c:!py of the 

1 ét 4r ctaUed :16 8, 37 snabi :1 rip hi m to T::esuc such paycient to the 

JpHcant. In the m:i. dat of a fc.:resei ci ccmmun :1 c:et ions. and sc c:aI lad 

c: f I I: Ia 1 formaliti es t he app I :1 can 1: m fared a I ct. sc Is 

r I.e : as 	t: o h :1 a. rev ised pens .1 .......1 and err ear a a es:. c: n c: sr ncc c:L 	I t 	:1 a 

	

rt. OS n t 	I: c: 	mail t :1 c n here 1: hat. just a ft er 1: he 	rat :1 a amer 

enp ]. byee use c:i t c: T 5 ::t remendous .1:1 05 nc: . a. I her cish :1 p and same 

.1 1 in gs happened in c. ass c ft:hS app II can ta ]•. sc: But the a for esa :1 ci 

del. caused by the r aa.pc:ncient a. c:iuu to t hal tire:: t. i c: I has made 



 th: 	applicant to .Ltf fe:'v I iJ:) anything and the .a:L c:icse can 	nct: 

. 	 . 	 .j .: _ .i • 	 c  money. •• i••;L.; 	 :: 	 •L 	 I 	. 

Copy 	:: f the ]•1; tE!.r dat:c:i I 2 • 99 	i E.i nex€d 

. 	 • 	 NE 1 :w I •J•• and marked as ANNEXURE-S.  

••.I 	c:•r 	 r 	j.. 	 •.•• 	 •.•••• 
••••••••;••..L, .. • 	 •L.j_• 	 • 	 .•••ç•••• 	.••_. 	 ••.• 	 •.•.•.• 	 •••• 	

I 	•' 

: 	! by I 	
r 	Pay & Accounts Officer  

S1i ]•:]••: ng ( 'e:pcnd?nt:s N::: 	. : issued another 1t:;y d!;::d 8 2 )3 by 

wl, lid" i t. I s stated 1: ia t all the papers have been 	:;en t to the  

r v f j• •cf• • f e reshondents No 3 by Yc. :1 •; e r ci . :i:•s•i: 	I t: 	j 	 also  

; •• L' e d : ii •t; 	E• .1 d I e t ' • r that necessary action may by 1:. : e if: for 

Lir C e 	of Non Ycipt:/ lost Certificates::: that 	çjri j Ckt 

-t: 	MLid I t: i::er; cn be issu e d.  

; 	 C.::pv c 1 the letter datEci 8 2 . EY) 	i. s annexed 

. 
herewith and m: r k c: as NNEX UFE 4 

1• , 	 T :; thereafter the applicant was pursui ng 	ma1:t:r 

baic E:? •; he respondents bu t till d2 1:a n:: 1; 1• :1 i••ç• has - been dc rc so f; 

:L n •h i s ipa t; t c r 	The respondents were st i llsitting 	:::ve r 

matt r and del ay i nc 	t ha peyman t: on t; h': name of 	o fl :1 c i a I 

p (cso..c re The app Ii ant fur they' at;a tee that t he o ft i: I a 1 

pr scadu r as are ma I n ta I ned to r a :: pad :i 1:1 cue settlement c' '1 matters 

like the p see ni: one but the same may not bepu t to t; ha 

divalvantages c: f'H"'F' em I cyees l:ike that of the app lice nt and 

th:ieeppl I cat ion the a;c:pl :1 cant has also chal lenqes the 

as 	off Ic: ia 1 procedures wh:i ch has rasu ted such' cia] ay as 

a f cr eca :i d 

4. 1 	 That the appi I c:ant bec's to state that the reep:::ndsnts 

have nc:l:;taL.en due I ni t tat I vs in the matter and for their such 

inaction the a p niL c:a n t be I ncc a low pa:ic.:i end:  1 oyee :i a su f la ri. n 

frc 1m IYHremendous 'linen: :1 a Ihar dshi p. it is not:-ewc:rthv to meni: ion 

here ' ha 't: due to the a. 'ic sea :i d :i nec: t I on 0 f the respondent: a :i n not  

reviyIng the Is's; ic:n of the app]. i cant in due time h:i a a n t i re 

 

 



. 	 — 

ptyment of r?t :1 YemE:'nt biI i ts has beent:. ]. ].:d and for whi ch he 

C .1 i i•'C t settle hisother c:: riec:1ee n t I a 3. claims I 1. ::E commutation  

of p•::r;i::3n ?d•id cr':;ei t y  

4 I I 	That bci nc aggrieved b y  the af:rs:i. c: action on th 

p+. t 
	of 	thE:: 	r::::::nc:I&nt; 	the ap.':]. I cnt 	prefe r ed 	nuI: .: ra 	of 

r 	pray ing for expeditious settlement c 1 '; e n . 1: t e 

bLt the respondents d i. d n:. (: se t t. 1 e t: he m.t: t r and r si c'ndn t 

:it t; :1 n q over t hE m.: t ter causing a t r emnd::u. financial 	loss to  

4. L •  L. ... _ .. 	. ._ ._ .1. 
::! 	 ..J J 	. 	 i 

.. ..-. 	 . 	

!. 	 . 	 . : 	 ..L.I.J:y 	•• 	
•••E 	c 	...i 	:, . 	 F t:::v! 	I 	, .. . 	 L::. 	tJ 

I ,, E. , : !' : 	is 	 :i t 

4NJ:xu:E. • 5 

.: : 	That 	the applicant i:ece t: c state t h. t: the 	r sp:: nJer t 

	

3:L f:j. c: 	'ei r 	ree.:)cr.iL :i I :1. ti';.. i n the 	me 	of 	cf Ii. : 

c:i::- 'Irespondences and 1: ie ap p 1 1 :: a n t in t he i r in i ck; t ire suffering  

tremdrdcus f:iriancia]. ].css. The apri icant: as per the so 

a I ad cif:i c .i a]. procedure has su bm I 1; ted a I the relevant pa per a 

n : dct::ume nt; a and the rae. t. a act:i on for payment is tort he 

e::v:::ndents but oct hI no, came out sc eas :1 1 y The ciel sy caused for 

he at cr ass I d settlement ± a 5::: 1 sly be: aise of the I na c t I on of the  

H 
That the apol I cant: becs to state that 	 thus he 

Drcf err ad an C) 	v I de No 335 011:99 bat:: r a the Hon I:: Is T r :i bu na 

Hon 1  1:: Ia Ti :1 bunal 	sitar hear i. nt the parties to the 

r oft: sad I nc 	was p1 eased to ci .i a pose of t he as :1 ci 0 	:1 re c t n 	the  

ode n t a 1: o consider h :i. a case vide I t a Ju d me ot an ci c: r c:ia 

(lated 13, 1c99. 

The 	a pp]. :1 c ant : rave's leave ::: 1 1: he i.:tn b Ia fr i L:u na I 	to 

the sat ci Jc.kcqms t and or der ci ated 13.10.99 at the 1; :1 me of 

waring c: ft the c 



. 	
:1. 	•1•! • . •::; t 	I ! 	:::: 	' made ScOerajrequests 	to 

1: h 	: c: n c : flE ci at. 1; IC . •1. k; :v  a nd t he concerned 	au •; hO r :. t: V 	; e r E• i t 

.1 	c an order d3 . 1 31. 1 . 2000 by which hidsuch WES have 

SetJ 
I 

12d 	1OWeV2r, 1:; h&: responden ts have made the MtLal 	c:.s': i t- 

o:1: 	'J i t'i::ut: 	(:c 	q-r any ic 	? t: 	::c; i. t 

	

(:i 	copy i::) •1 the 	. ci :::r ('12° dated 21 : I 	I 

rrc::::c: herewith ';c:i 

•: •, 	. 	1:••:: ; theyeaftert' the applicant ma dE c. demand c: 1 	n. 

of 	nt• 	c:n the 	 pay itc: nt: Of 	i:ic. 	:::. 	. Lc:c 	I 

. .....:. . L 
	. . . .. 	 ........ ............................. 	 .•........ 

I....; 	L 	.::: 	t, I 	'•. 	 :' .... 	 • 	.i 	 .3. 	.... 	iL 	 .. 	.L 	..: k.. ::. 	.1 	i 	... 	 . 	 i. 

z:: : :.'! :' 6 :JJ issued an order da I; Ci .77.2000 Y E ,E : : : i F....! his 	;i.c: 

.. 	•• hc:- 	: p :. : E::: e. r +: 	t. 	. 	E-c: 1 ,: : 	'' 	c:v 	I 	r 	c•c 	ç 	:: ::: 	: 	
) 

r ............r4 .t -........................................................ 	.. 	• 	................... E 	.. 	; 	., 	l 	 !( 	 / 

cJE I y e ::!payment but I. I? same has ::;E fl re jected c: r I 1 y 	i t icu t. 

- '/ :i. r •i 	h im any 	:: :::i 

	

. (. 
	Copy of .;L.. 	r. 	ci letter ctcc: 772i 	is  

annexed herewith and marked ::E::. c!t:.Xt.J: ......7 

MS. 	That  .; hc: appi,nam,: be cjs t c: state that t he r c: are '/ r I c'L:F 

gut delines  i sauad by the Govt of I nci : a : n regard to such delayed 

Pa 	fl 'U as Wa I as dcc 1 a'..cci S2ttleMMM of pentionary dccccs 
	I 'U will. 

bYlpert i nent to mention he 'ra U bat Rule 68 a f 	
(Fe ne :1 	) F:u I cis 

	

I : c'! I c: '; a 	.. L. .L 	'a .: cce T 1 ama F: 	: mU 	::: ymc mU 	OT 
cliarly

ccc: 'U 	I: ha :" aU 	ad amp I ::yeem 	Dc'; 	ha cU hc., ; 	ci 	 ' 'U 	c: 

	

:o3p5cY tmerrU c:: 	?ana.cfl mcd "ccr.CmE 	Wa: ':-m "'. 	:Lc,:,:ad 
Kha

0 	cia. t 	:23 9 9: i:::yW h I a 'c 'U 11cc' ; a a C::: '1 ....': a 
	on 'am a ic 	dc:: I aye ci 

Uccafl marc ceCJ. 	ha CaSc7 a(' Uh;.c 

I y 	c:a'iared , by 	the spirit Of thcce.es 	c ....i. dccli. ccc:, 	and 	he 	is 

I: 12 d 	 ' 	9( an 	'U ':a 	dccl cc  'ccci 	pmyma:m La 	The 

cc. ::. . I'.. ;. nt: 	'cm; a'cceVCC cc I 	a c .. ccc: 'U a. t: :::: t: ha c: ar; a a 
	'c,acc 4 .:, r I 'U. y 

....................... .. ............'S., 

	

''.,,,,: 	...'' 



o py of t be CM cia. I; ci 25. 8 94 1. 'a annexed 

• ... 	marked as I' '. h 	 •••. 
I 

4 :L 	T ha. t 	Admittedly the a p :: 1 ic:: a ' 	"iS a been ma c::e to 	a 1. 1 fe 

in time and for that 

UN. - 	entire 	action :1. a liable to 1c_.:.c: t a.3 :1 :kc and 	c:c..:i c. a ci 	rj 

nocepsary 	ci :1. cc c: t :i:. n may be issu2d 1; c: •. he respondents to :iS. y 	ciu a 

irto-ast on t has a :i.. ci dc:cia ye ci .... .a yms 

j.2 	Tt••ict t .. 'i :L s application :1. c. rccc:1c bonafide and secure 	ends 

01 Jastice. 

f :. ••••• 

:; 	 • :1. '1 rIcI c 	i:: " icc 	c:: U I ::'r'ii :i 	' cc::: '1: 1 :: 	'i:::rt; the 	:::Ecir 'U 	c: 	f 	the  

V. ca.1::':r':Jcc cUc:. 	in 	not 	iic: 	:: :1 	': 	 1:: icc. , 	::.:a, ci cc 	t. 	::: I 	revised 	::ic:cai :1. ::ir'i 	and 	t 

a•Y c:cr '' Uhccet':c 	to 	the 	a;::ç:i]. I c:a'tcci.r'.c::e 	Sccp't:: . 	I997 	within 	the  

S • 	:i 	::1 ,..t.I a U c.:: ci 	i: :i,. ma 	I 'I cc irc:c 	:1 s 	:i 	L :t cc c:c:c I. 	a r c I t r cc, c' y 	a ci ci 	U:? 	c:', a 	'U ha 	sanIa 	:1 a 

I I ccU: I a 	f: 0 	be 	set 	aside 	andc,. ucccc he ci 

512. F: 'tb.aU 	I "is:: t: :i:::n 	on 	the 	:a 	L; 	of 	U!'icc 	re.sperldanta 	to 

.a.c. i; I: '. cc 	I; i"E: 	fici. U 'U.  cc r 	c: I 	t: 	'(: 	 ;iil ':: ]. :1 	: cci I: 	regarding 	ci. r 	' c::.c 	' 	:cc-  r'i 	:1 ::ri 	:1.•• 

a ia. mc:c 	c:. 1 	1 '1 ic.: I a I 	correspondence 	a r ci 	'r ccc: c:c du r esar are 	r ic: .::i 	 .:: 

a ' :1 ia L: I a 	1 [1 	U ''a:' 	eye 	cc I 	I a w 	and 	hen 	cc 	t he 	as ins 	:i. a 	I :c ab I a 	t a 

a :i cia 	an ci 	c:!uccs bed 	 - 

Fo ri-cia that 	as ,:. U: 	em p 1. cc 	5cc? 	just 	after 	rat:: :i came fl t: 	555 	to 

c::c t. 	smandouc: 	Ii nanc:: :i ccl 	her dab .i. p 	and 	k nc. w I nc 	lull y 	well 	the 

a c: r ca  a :i ci 	f a c: I: a 	1: he: 	respondents 	c:u 	h t 	I: c: 	ha v cc 	cc :r pad 1 -L a 	the 	mat 'U c: r 

a. ci hence 	1; " a 	a ic:: r ass I ci 	-cc a 'U ic: n/ins a 1; 1 on 	on 	t he 	pa r I. 	cc I 	t he 

fj 

• 	
•.•,••,.._.•••.,...•,• 	 •........; •...... 	 i 	•..,!.....,. 	 i 	7 	•, r7r'r ), in.J..kLfl 	i':?,. 	r 	-.-:€J 	/ 

c ::cu. i ad 	in 	complete 	violation ::: I 	t hi'.: 	Can:; 1: 1 t ut I c:na I 	mandates 

mc ra: particularly 	the 	(:rt: 	23 	c: F 	t he 	C:c, nat :i 'U u I' 	on 	a I 	I n ci ia 	and 	the 

Ii wa' Fr ama ci 	t:he 	ac.tn del 

4 Fc:r 	thai:: 	the 	a::tic:n 	/ 	:1. :':ac:t ion 	on 	the 	pert 	of 	the 

r c1 si:t.:;n r.:ia nts 	:1. 	:i 555 :1. ncjt he 	.1. n:pu qncc U 	or uS r 	::ia Ued 	7 	7 	:2øø 	ha:; 



zf2  

1 	a. ted 	1; hava :1. ::L.ta. cu :i. de 3. i ne 	:i 	c:y the 3cv 1: of I id :1 a. 	a id 

Q t hEY 	are li a ble 1 C r payine ni: C) '1 ::crr penea & 1 C) fl 1 fl 	tE? YIflS 	C) f 

D rest@.i 8 51 p a 	en: h de 1 ay ad i::ayme  n t 

	

t hat in 	"y.Lewcit:he m a tte r the ac ion/i nac:t ion 

of t ha respondents are not suet a I nab I a :1 n t he aye c 1 1 ow and 

I b 3. a to set as I de a i C:? qas. ha ci 

I hot. 	t iE a. p 1::: 3. :i. ant dec 1 a r as. 1: hat he has a hans t. ad a I I 

.. 	. 	-. I 	 . 	 .1 	i.. •... .._ 	. 	 .' .' . ... 
Ii 	 ) 	 I 	 Iii 	I.. 	 iii 	 I 	 I 

lab 1:  to hi m.  

1r*"r 	rr,-r 	r. 	 I 	 rr' 	rI! -, 	I, 	 ..., 	 .• . 
a.L..;L.T 	i•• 	.LL.I.A.) 	Lj:': 	rI:.\I1_I.r'.I:I 	 I'Y 	.Jt:r: 

.._...L 
T h e 	açç?.l 

.. 	. 	1 	.. 

 

I 	 ;I:y!I: f  

.- 
.LL.L . 	 •: .:. 	Iy 

. 

. 	. 

::!J.I . 	 I.LL!ii 	WI' 	 .LLiI 	.J 	Li.Li 	rt.4.!rIJ.LIiL  . 

I::i 
the 

j ..'. 

:i 
... 

	

. 	 ,.,.. 	. 	... 

	

C:'..I 	:.: 	 . 	.'..I!!. 
. 	 .. 	•i . 	.1 	. 	!•I• 	 . 	.,... 	 .'... 

P :::'. 	j..i !. 	 3... 	 I 	'i 	.1 	.... 	I 	 I 	. 	1 	 , 	 .1. 	 :::. 	.1  j..,  F' 	.1 . 	cK 	.. 	.i. 	 ... 	1 	 1 	.. 	: . .' - '4'•I 	F. '-.....- .'. 
Ii.: :i 	I.. 	 I 	 !:. .. 	...' ( 

! 
O)y u~ ther 	::cur t or any other 	Bench 	: 1 	the Tr I buna I 	or any 	ct her 

t ?' a 	: y 	n::: r any 	au c. h 	a p p 1 1 ca i; I co 	. 	wi I I: 	pa 	I t I cln ::: r 	sn :1 t 	:1. s 

i::::r: I I 	 ::fc:rc.: 	i).r):)/  of 	t:?? T'I . 1• 
1 	. 

r 

 

8  E JL  

a c ta 	an dci 	C urns to ncas 	a. I; ate ci . boys 	the 

aFp' icant rn:c.;f. respe ctfully praycd thai; 	the 	i nstont app1 :1 cat I on 

bp adml .!..f.._c.I 	recc:rds be 	c:a]. I ad 	for 	and after 	hearin g the 	par t; I 

c. il the 	cause or causes that may be shown 	and 	on pa:ruea.V:  1 

be prant the 	fol l owing 	rel :j 	the 	d:pficant. 

:[ Fc r a di r 	I: 	 :j I::! 
.. 	 r orn 	f: hi 	s 	Hon 	b I a 	r I bu no I Ic r 	payment 

0 ± nt. or as. t. 	@. 	:18 p a 	on the de I aye c:i payment of 	revised rate of  

pRnlion Pu rsuant to 	c cmman c ement 	c: 1 	5 t: h Central 	F-' Corn...iissi C: n 

ui 	.L LII , 	Sept. 	.i.::.I ::' 

St 2 'rc 	set: as :1 do 	and 	quash 	the 	:1 rn pu c rio ci c. r de r 	c:ia t a Ci 

7,7 :crt. 

3 03.. Co s t of t?:i. 

E3,1n ,  Any 	c:t?ier :rE I Ief./ re I ia is 	to 	wh:i. ch 	the 	Applicant 	is 

/ 



Rpm 

H 
eltAlled to under the facts and :::ir 	 te case and 

d 1:1 1. a r Cl pr .  c par • 

13. I JTER I I ORDER F'RYED FOR 

I 	Fandi nc: di spcsal of the appi cat icn the applicant prays 

MY 	an I ter :1 mcrder direct :i. nci the 	spc:ndents to 	:::cicec-: 	Wi 

the 	 t t. I amen 1; a f 1. n t era 	18 	as per his r quas a 	I: n t. he 

CIa
Uk-4, ecl payment a 1 reViS2d pane i 

: 

	

Nc. 	 C 	t2-09 

2. i:te 	 C1 1 q I 
A . 
	C'....,f1' ....-!. 	: 

U 

As st.at,E?cI in the I rL:LV 

10 



I/v 

VERIFIO(TION 

	

4 	
c. 	 ..• 	 . 	 • 

a u t 6 2 	 :ident cF Fancy Lc'ttac.e 	NDnsh:L i.Lanci 	set 

Malki Shi I 1n 	1e 	Iaya dc hereby ec;iemnIy aff:i.rm and verify 

that . 	 t5 	 staements 	 madE? 	 in 

paqrsphs 	JAW?J ' . 	 t t?, are true 

my knciIecJe and those made 1. n paragraphs. 

are t,rue to my :i format Len ard th: rest are my humbI submissien 

J. buns I I have not eu pp .sed any mate i a J. 

the 

I 	i:ri c:ri t;is te 	 c: 

• - ç'"; 

t_... . 1. 
:::L tL 

oL 

I 

____ 	 •- 



1. 

• 	 Gover,nmerit of Inuia 

' 	
1 	 'l4nm p 	' r S . 

gd/Sp. Seal 
LU 

	

• 	Pay and Accounts Office (;.\ssai Rifles) 

• ••. •.' ' • 
	.: 	 ANNEXULk1 	I 

- r 	Q 

No. PAp/AR/Pen/Rev /23498/7 %3• 
. •

. 0 ' '' 
Dated.. 	•' 

0 

To '  ................................... . 	.•. 	. 
The Pay'& Accounts Officer 	..... 	• 	..... 

\ccouritincj, Office 
• Miistry of Finance 
Govt. of India 
TRIKOOT II Complex 

• Bhikaji Cama Place' 
(Behind Hotel Hyait Ragncy) 
NwDelhj-110066 	 •0 

SUbje.ct: Revision of Pension of 	, 	
0 	 • 

• 	' ,Shri/Srnt ______ 	 - 

of PPO No 	 __  

Sir, 
I request you to imik'e arranemnt 'or carrying •ut tho modifi-

cation in both the huives of 1he s.'id ppO as ,dtiled below. 	 •• 
- 	( a ) 	. Rev i ed 	ens ion R's . 	s .3 	• .......• • • • 	• • • . • • • • • • • • • , • * • • - 

eLective rom •. 

kevisd Pen.ion co ut.d s 	 . 	. 

Revised Rcuced 	 ' 	 1 
Pensionaf-tercommuttjons..1,3.,.,..... 

.eective from. a.ø...r . t5)_. 	 'r . 	V P 	44 I 

2. () Djfferntjl commuted 
peidor being arrangd throu,h pay 

& Accounts Office Rs,., 	
I., 

(RUpdS ....... •4S*•$44 ........... • S 	•4 ••t • ......• S *t *• 

(b) Difer..ntial commuted 	. 
•,valu of ension 	 . 

able by tb bx-ik 

ç Ru  P0 	.-iW 	 ..4&L! •4.Q 

(a) or (h) 	 is 	)nlic. ble should be filld uo the  
other column should be ;:.'rorninntly rnrkd as 
'Not alicdble') 

Contd.. .2 

4( 
• 	J 

'Oo 

C.  



	
IIRS 111 _ 	

2Z7 

_ 	L5. 	A.ijr] Initi of Dth cjm 
rej ruIuil- Gr.Liij :y ayabie by the 
Oank de o reV1SIcrI 	(1 umn is to be ZCOJr1L1y r1tar)ed as 

 aPljcb1e' if dditjojjai amour of 	
/1 crtituity is atrariged throuuh ay & 

ACCOUntS Officer Conrern-d or r Dth 	 kti.rjitent 
 

- is ayhI as .- 	 of rvisaon 
(RUQS , 	It 

 
• 	f 	

S S 	• • 	
•*, o 	.. •, 	

5S• •• 

	

4. 	evasd ami± 	.'CflSion 
At eflhj.ced Kate hs 	. ......

-. . . . . . . 
	 . . . . 

(kupees 	. 	 • . . . . .•. 	- 	- 	. 	, upto. •. 	. . 	i.... . * t noLrn1 	.Rt 	wef Rs 	 . ........ . * , .11,.. 
• •. • • ... 

	

5. 	
Dtai1s of D1siusinc. Bank/sht)rsin. 

1) Name of Bank/Djj)1JrSpr. . . f. t . . .. 	.1 ...,.. •., ,•. , . .. .. . . 

	

(ii) Br:nch, 	 . 	 . 	
•. 

• 	* 
 

and code No (If ............ . •. . . . • , • ........... f f 	. Account N. •. • 	•'•• 	.1.. * . 	• • • • * 	S S *4 .5 5 ........• • t•S * S. ••, *..• Deptt. 	
.........• 
	......• ... . . State .................. 

	

	 . .............. 

Yours 

• : -, 

Pay & JCCQUfl1.S Oflicer 
..................... ... ....... 

jqjP 	 . . 	. 	-. 	

.. . .... . 

•1 	HSrj/SIfl t
................ • 

	

.... 	D......................
dad. •_ ..  .......... 

 

.....• 

	

1st- 	 . a 

	

1 tib i'Lr.-•111 	
eL;t - 	 H 

	

-,........ 
	 .b*....... 	• ••. 	• 

...............
............. 

ACLjjjflS uFj.;3c 

c 	
7 C 

. 	'  



If: 
ANNEX IJF:E-2 

-. o:Ai:c. Sh:i. 	:L::r: the 13 Oct 

ri, 
(:: ::.Afts 01 Ii ccr 

Fnsjcn (•cr::un'1: :i no Of ice  
riir :i::;t:? - y of Finan::e 
GAvt _.01, 	 ......... .J 	I1L.i.:1 	F i.r,.., 	.1.1 

wn ti kaji C:cca 	I :: cc 
I 	1. rd H::: t I Hva I t Pece n a :' 

r)E1 	. 

Fayment ci 1 a. "" sa r :ens I a fl,' ci y. a tLl. :1. ty and a rea.y a cmrnu t at :10 n 
value in respect of Sri Tukh2swar C:-tja holder of FF0 No 
23498-97 

B 1 	11 

I y refer to 	Ffl'4P : 	letter No F'O /(R /Pe n/F.v / 23498 :1. 
E853 dated 208.98 opy en ':: I :sc d and arrange to 	:1 asue the  
ment aut hc;i tv to my Bank I 	9 981 Mal k i. / bha:"khet :1 	Eranc h II :n( 'C: N::0:L 9E007023 ) at the earliest as t h a a. ama 	has not 

race I ved as yet 

An 4iOY ly• a c tion I 0 the mattar wi I !. be Li qhiv arcc I at 
p 1 a a :3e 

Y:::Lts 1a].tnfu]. ly, 

(Tukheswir Lr :: :t 

Wdress for ccr 

	

rc:y 	:: c: t:c . 

	

Ia i]I:: :1 	(r\icf-3(.sl-ni 1 Ii a.nc 
Wyllong Mcc:ha 1 a'y 

FUI Maiki c:DanI.:.hei ) .............................................................................................................. Branch. 	SI- i]. ],c'nc. - 	far 	:r::rmat:nn 	and 
iiui... i ry 	i1L1.LLiii 

pt 	of 
authority.fromrc:m 	OP(::lfl 

0 	""3 l 	I 
I  al tujd::hyah 	Shi I. I: ....q .....for 	I niormat ion and neceary actioi 

i-a.' Itdvoc'&t  

: 

low 
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- 3OVERNIIENT OF 	I lt) i 
F 

DEPARTMENT O 
/•.?T _rr..;..;::. 

r 	 [, 	E:.-1  I  F:5J  :t 	C:ti(i 	F'L.(C:E. 
EW 	r.)t•.:Lt•I•-L 1.iEE 

PHONE 	E179 	, 	617445E,6174430  

Date 	:L 

To 

hi F2y & Accounts Officer  
r.' 	I 	 .. 	 .. 	 .-. 	 5. 	, 

U 	'. 	'1 	 r:. .L 	.L 

of 	:1 CF 	In F:En a/c: Oh. 	Tukheswar Chetia,  
FF0 No. 234989700853 

0 :i r 
1 	 ... 	 .. 	 .. 

I.- 	 ._ 	Ii 
. 	.• 	 5 	-, 	;. 	S- 	 / -r ..-.. / .-, -s 	 . 	13.10.9E., 1 	 41 	 1. 	1.   

t2legraM dated aninsubsequent 4 	:L: 	on 	 j:::t 	cited 	.2b.'5.'Z 

to 	state 	1; ht 	as per cc:mpu. .er 	re::c:!Y d 	availab!2 	w:i th 	this 

c. 	 :i c: I sn 	•f 	ps ns ic: n 	aLt. 1; 	1 1: 	ha\/e 	been 	( S Ccc 1 	2d 	by 
itcff 	c: E 	 ç cLSS te c: 	to 	issue 	cu p11: a tcc 	2U t hsi . 

thelrevision 	of 	Dccrc.::: 	at &P 	cc:cr].r 

.5? ... 	. 	4.. 5.,. 	'11 lii 

j r 	t-i L I... •,. 	I •?:1 Officer 

I c:ricc - 	: tD' 	"1rI.J : 

f* 

testelt 

00cate- 

in 
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Ministry of Fk:me Affairs 

	

F:: 	& A:c::::t.trita Off :€i 
'.r::::c:uu 	... 

411 oc: 
- 

I ./'f:: 
	

Dete 

f1ic)r Accounts C:ff:i:c:r 
(l::::::::1.Lr'::iri(:1 	C)1Ii:r2 

y of r . 

	

:1 	1; 	I . 	::::::oi 	I 

	

:1. 	:::c.n."lace  

	

New 	 I 	11 f•fE.E.. 

	

Phi f3f.3j 	::: 	:i 	i:: 	:: f 	c4: 	i. r: ri 	ci 	cc;  pa c 	 k 
I 	of PPO No 23.1.EJ87øE8!53 

• -intimation ;cc.been received 	f 
1::)eic .i:::rccr regarding no 	;aci ::t c: 1 Special $ea I '- i 

of 	pens:i.or 	issued 	fr c:m 	this 	of (ice 
NI:: 1 fl/Fan/Rev I /234989706853 	1 cia t:ad 26th August,98. 	in .L 

1 that 	 I 

antfority was forwardedto your office under  
1 	 1, 	 t, d 

I n view of a bc: Va nec: easer y a c: t: I o ci may be initiated to 
rcccei pt /Lost car ti Ii :.:ete 01 the sa .1. ci authority so as 

nabla this c: c.i:  c:e to issue a Dupi I 	i.E; CC 

a I y ec: i c: n she I I be appreciated.  

Yours faithful. ly  

1)1 • 

tt1 
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DEPARTMENT cF TELECOMMUNICATIONS  
11 and Tel cqr am 

ce 	I ndi cat. ic.n 	Re 	Presented 	for 	tr.nm.iss:lon 	 cit sent: 	part. 

.1. 
r 

I 	 k.. 	 . 

al 	P:?n;ic:n Accounting Office 
.i.!IL::.II , .!I Finance 

f 	1 

:Lc:: tic 	Comp is :: 	I I:: aJ :1 	L.ma 	F 	ac. e 	New 	F's I hi-I I 	EE 

rsce:i pt of 	rev:i.sed 	r::ensl:::!n 	( 	) 	ref 	F'IC) 	letter 
I 	 - 	 1 	 / / 1 

12: /13..9  I 22 Mar 	22 	: 	reply at i II 	ac it: e ci 	ex pedite 
c.uc:flI! : 

	

YOU are 	requested 	to take pcc:r"ai 	a 	tent :on on 
the: aubject and 	is]. is: f 	me 	from 	fj nanc: :i. a 1 	crisis 	earl lest: 

Tuk h•eswar 	Chet i a 
ZI 

1jdv ocat 



AINEXURE- 
' 

TWUI: (OPY ONIA. ) 

t:'IF1\l, 	Jl.NIi) 	 oI'l(i 

N I.N I S'I'RV OF Fl 	'U' 	(I)VIM,I 01' 
1 H ' 	( I 	('(;MPLFX., C 01 , 1 LN.Ii j()flJ 	HY\'rT Ri'l(V) 
I•MHIAH (M\ PLA(k, NFk 1V1,Hl - 110 000. 

(SPI1(.`.IAT 	SFAI, ,\I'IIIuRJTY k()I 	1?I;VIk1()N) 

234989706853 / 292031 / Al. 	 1)rjte:31 /111 /2000 

rl}fl. MANAGER 
..STATE BANK OF INDIA 

.SHXLLONG MAIN BRAN(I3 
•DISTT.EAST KHASI HILL 
--MEGHALAYA 
PIN-793001 

VISION OF PENSION OF SHIfl /SNT/KUM. 
IDER OF PPO NUMBER 

BRANCH 
'COUNT NUMBER 

S11)'i 	U}\1I1, 1SW:1?, 	(11k'i' I •\ 
23i 9897005-153 
I)IL'\Ni(IIi''IT 	I11. 	5111111  o,lL11l;\IiAYA. 

An amendment letter No PAO/AR/PFN/5- 12/99-2000/'I 95 	n 	re;per I. 	f 	PRO 	II1C11 Li ouied 

ov.ë 	is forwarded herewit.h i n 	orig :1 na I. . 	The rHodit i.crrt:i,on 	may 	be 	ca.rr i e.1 	out 	in 

th the halves of the ppo and 	payntc'  ut 	n r ra nzc'd as 	1 md ct 

Rrvi sed Pensi on I Per 

REV,1SEI) BASIC PENSiON 	P.s. 3,538 - W,E.F'rom 	01/08/1997 
Rupees lI,ree 1.110510n(I Ii VI' 	111tJOd IhiiStv e i.gh( on! y) 

.flEVISED PENSLON COMMUTE)) Rs. 1 , 415 
Rriiees one t:.hormsand iour Ii 	el 1 0 1.1 een oiil i) 

REVISED REDUCED PENSION 	Es . 2 , 1 23 	W . F From 	5FF N()iV I 
Rupees two t,us;an,d 'ure hmdred I weitty three onLy 

1AMOUN OF DtPFERENTIAL COMMIJT!\TION AY\BLE R.S. 	9jj - 
(Rupees one I ac. twenty nine mhonsnrId five hinnireci thi rt 
six only) 

AI)1)1TIONAL DEATH/RETIREMENT GRATUITY PAYABLE  
Rupees. fi.fty seven thousand one hundred fl fLy six only I 

REVISED FAMILY PENSION 
AT ENHANCED RATE Rs • 3,5:18 	FROM 	 TO UPTO AG F OF (15 Y1A RS 
AT NORMAL RATE 	Rs . 2 , 12,1 	FROM 	 10 TI) F 10A1'I I / W;MARR I ACE 

te: 	 . 
Reduced Pension as per cci. 3 wi 1 .1. 	take et Lect. 	I cern 	I h 	date 0 I 1 fe ron V in.' 

: 'commuted value is credited into the pensioner's account by the bank. 
Pension/Provisional Pension PA Relief etc if 	1 run': he adjusted su itahiy 

.11)1 Dearness re1ief to be allowed as adlmissi.bie from time i.o time. 
FP at enhanced rate is payable w • e f. 	dat.e Vol .[ow n 	(he rientli 01 	5)0115 i.0IlC1 
for 7 years or ut.o the date shown above, wh iclieve r i s car ier 

'IPY TO 
H)i 'T U 10 1 I"WAR. 0I)'11'1 :\ 
LL-R,\MEY cOT'I'AGE , MAI.F II Nn;; SM IlL I.ANc 	FAS'I' I 

	
'011i'11 (11111 Il 

'Ii LLON(4, MEGI-IALAYA 

R 

- wo 

 i, 



Registered 

TRT 

ZZTZI 11Pi 

ci;.sfl Xj77M 	tIT 

1cic-I1, 1cpi 	PII 

I 1e-110066 

qN -  6174596, 6174456, 6174438 

' &/A3/1999-2000/Court Case! 

To 

Sh. Siddhartha Sharma 
Advocate 
M.A.Road, Rehabari 
Guwahatj-781008. 

Sir,  

GOVERNMENT OF INDIA 	oe MINISTRY OF FINANCE 
DEPARTMENT OF EXPENDITURE 

CENTRAL PENSION ACCOUNTING OFFICE 
TRIKOOT-li, BHIKAJI CAMA PLACE, 

NEW DEU-II-110066 
PHONES : 6174596, 6174456, 6174438 

frF/Dated ........... ........
00  

With reference to your legal notice dted 76.2000 addressed 
to the Director General (Assam Rifles), Shillong & a copy 
endorsed to this office regarding payment of interest for delayed 
payment & compensation in respect of your client Sh. Tukheswar 
Chetia, holder of PPO No.234989706853. 

It is stated that as per direction of the Hon'ble CAT issued 
under Judgement Order CAT/GHY/JUDL/4252 dt. 19.11.99 pension at 
revised rates, differential amount of commuted value of pension 
and differential amount of retirement gratuity has already been 
authorised on the basis oflrecejved from PAO (Assam Rifles) vide 
this office Special Seal Authority No.234989706853/292034/Al dt, 
31.1.2000. Although Hon'ble CAT disposed the application with no 
order to cost and there was no delay on the part of this office 

Iou are requested to contact DG. (Assam Rifles), Shillong for an ther benefits tenable to Sh. Tukheswar Chetia remained pending 
with them. 	 . 

Ittzst \  

Yours faithfully, 

40 

	
'lt 

Sr. Accounts 10EI 



4 	- 	 IEXLJAE-" g fW '•.2) 
1. 

• 	 Icopy.I 

No. F.7/1/93-p&w (')' 
OVERN?ENT OF INDIA 

.Departtnent of Pension & Pen8ioners Welfare L • 	
IS 	 i 	., 	3rd F1GOr, Lok flayak Bhawvtn 	IV 

Khdn Market, New t)c1ht - 110003, 
• 	 .. • 	

• 	 i i 

dated 25th August, 

r 	
OFFICE MENORANDUN 

• 	 • 

I 1 -tnnancement of rate of. interest payable on delayed payment 
of D,C.fl.G. AND hATE OF INTERE3T 9HAKNERBER chareab1e on refund of penionary benefits already ctran, in 

.. : ,. r4 ,:..connect1on with counting of past Service under CCS 
(Pension) Rule3, 1972 and Department of Pension & 
Pensioners' Welfare 0,11. No 1  28/10/84..pU dated \ 	 29-819o4 as amen1ed from time to time, •I 

• 	 • • • -•,, I%•.1 	 . 	 I 

'•ThecJoverrent have had under consideration, the question of enhancjngtthe rate of interest payable to a Goverirnent servant on ..delayedpayment of Death.Cum..Rotjrement Gratuity where delay occurs onaccountof administrative lapse or forreasons beyond the control 4of Government servant Concernel. In superse1sjon of this Depar'tme '5 • 

	

	•• No7/3/84.pu dated 28th July, 19814, the President is now pleased :to decide•that where the payment of D.C.R.c. has been delayed Ybeyond3(three) months from te date of retirement, an interest at the . rateapp1jcable to GPF deposits(a present 12 per cent per 
J.anñum,cQmpounded annually) will be paid to retired/dependents ,ofdeceased Government servant. :. r. 	• • 

The.tAdministratj.e Ministries are requested to ensure that 
,\in allcases where intereet has to be paid on Dath -CumBetjrernent fGratuity because of administrative delay, action should be taken to fix responsibility and di;cip1inary action should be taken. agajfl5tthe officer responsible for the delay, 

. 	 \•.•. 	. Ali.  

.3.;heT President is also pleased to decide, that wherever the emp1.oyeesare requjreJ to refund the pensionary benefits received 
by..themfor the service already rendered by them under the Central 

l:;or'stateGovernment . or outonommis bodies in order to avail of the 
:benefitor Counting of past services for pension nurposos in terms 

?•°f theprovjsjoris of Rules 17 to 20 of CCS (Pension) Rules, 1972 
AanaDepartment of Pension & Pensioners' Welfares O.M. No. 28/10/4_ ,•:rpu dated4the 29th August, 1984 as amended from time to time, the 

M
•vate1of.jnterest will be the rate applicable on GPF accumulations cromtime.to time, fOr t e period from the date of receiit of 

. i . peflsjonary . benefjts to date of their refund to the Government/ outonomous. Body. 
•• 	•. 	 .. 

- 

•4 
•" •' 

• ..7. 	
• 	 2 

Sh 

• I 

. 	 • 	 • 

4QCcL1C, 



\ 

. . -. 
4 _.f•_•_• —;- ..,.. 

• i• 	 •:•• 	 - 
/ 	

h' - 	------. 

• 

4/ 

j•.; - 2 	- 

•4.t4In cases where after the jssUe of the 
orders by the competent 

?authoritY0n. 
the basis of option exerCiS 	

by an emplOY 	for 
CoUfl 

service for pensiOnY purposes, if an 
	iivtdual does 

the ensionY benefitS a1reY 
receijed by him with in 

onetnoflth8 of the receipt of 
commUfl10a'tb01 

from the Government! 

	

Autonomous Body, a panal interest 
	I 

per cent per annum will be 

	

;th addition to 0rma1 rate o intere5 menti011 
	above. 

The rate of interest mer.tiOfl 	
in ara 	

above will be 

- 	
the D.C.R.G. has not been paid 

P1icable in all 
as on date of jssUe of this O.M. 

(b) The rate of interest 
mer1tiOfl 	

in para 3 above will be 

app1iCable in cases of Goverrnt servaflt/emPb0 
	of 

Autofl0m0' 

BOdieS where pensiOrlarY benefits alreadY drawn have 

not been refunded to Goveret/t0fbm0 	
Body, as on date of 

issue of this O.M. 

;6th1 existing instrUCtloflS 
e atiflg 

o interest, rate payable 
1. 

bythe Government or the emploYees, as the case may be, will be 
E)& 

•,).J:cease*toopera 	
w.e.f. the date of issue of this O.M. 

i 	 . All the iiniStrie5/Deptment are requested to advise the 

atached/50 	
offices/autor0m0/sta 	

bodies un(Ier 

.the ir miniStti 	
control and to settle cases in accordance with 

,.theprovibion of this 0ffICe einoranm. 

In SO 

far as person8 serving in the Indian Audit and ACCOUntS 

.:
PePartmt are concerned, these orders jssue after 00suitation 

C 	twith;the 
CoinptrOU & Auditor General of 1nd)a. 

•&•; 

k:•i: 
- 	 • 	- • 	• 

i.: 	•;: 	 • 

• 

• 	
i_, • 	• 	•• •;• 

• 	
• 

• 

,. 	 ••,• •i  

• 	

' 

• 	• 	-' It•It. 	
4 

1 	• 	• 	
• 

• 	-- 	
• 	: 

I. 	 • 	 • 

C/_X_X_X-X - • . 
	(S C BATRA ) 

DY. SECRET1Y TO THE CO1,TlU 
jt  OF IDIA 

ovt. of India 
All 

inis tr 1e s/DeP tments of  
(With usual number of spare copies). 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

O.A NO 186 OF 2001 

Shri Tukshewar Chetia 

Vs 

Union of India and Others 

Written Statement submitted by the Respondents. 

The respondents beg to submit the Written Statement as follows: - 

1. That with reference to statement made in Para 1, this deponent 

begs to state that the applicant filed an application OA No 335/99 before 

the Hon'ble CAT with prayer for the payment of revised rate of pension 

pursuant to commencement of 5th  central pay commission 

recommendation wef 01 Aug 97 with arrears together with interest @ 

18% p.a wef Sep 1997. The Hon'ble CAT vide order dated 13 Oct 1999 

disposed of the application with a direction that the "applicant may also 

submit fresh representation giving details to the appropriate authority of 

the respondents within 15 days from today. The respondents shall 



communicate a speaking order to the applicant within 60 days from today". 
114- 

Pension at revised rates, differential amount of commuted value of 

pension and retirement gratuity has been authorized by the respondents 

vide Govt of India, Ministry of Finance - Department Expenditure, Central 

pension Accounting Office, New Delhi letter No CPAO/A-3/1999-

2000/Court Case/P-21 dated 07 Jul 2000 attached as Annexure 7 of the 

application. 

As the Hon'ble CAT disposed of the application with no order as to 

cost of the suit and there was no delay on the part of the pension paying 

authority, therefore no payment of interest for delayed payment of revised 

pension came for consideration of the Hon'ble CAT while passing the 

order dated 13 Oct 99. Accordingly, the respondent No 3 as per annexure 

7 of the application informed the applicant through his advocate. 

That with reference to averments made in Para 2 of the O.A this 

deponent no comments to offer regarding period of limitation for filing the 

application. However, the applicant may be put to strictest proof thereof. 

That with reference to averments made in Paras 3, this deponent 

has no comments as the matter relates to jurisdiction of the Administrative 

Tribunal. 

That with reference to averments made in Para 4(1), this deponent 

begs to state that it is denied that the respondents were delaying the 

process of settlement of applicants' pensionary dues including the revised 

rate of pension. It is stated that as a result of implementation of 

recommendation of the 51h  CPC, all the pre-1996 cases of pension/family 

pension have to be revised by the respondent department strictly adhering 

to the Govt of India guidelines on payment of revised pensionary benefits. 

~i 



3 	 11 
In the instant case, IPS of the applicant was prepared on revision of his 

pay duly verified by the audit authority and to shall have to complete other 

mandatory formalities before processing the revised papers for payment of 

revised pension. The revised pension was made vide an order dated 31 

Jan 2000. The applicant subsequently made an application for payment 

of interest on the delayed payment of revised pensionary benefits which 

was discarded by the Hon'ble CAT while disposing OA No 335/99 vide 

order dated 13 Oct 1999 due to lacks merit. 

That with reference to averments made in Para 4.2, the deponent 

begs to offer no comments as the matters stated herein are in the 

personal knowledge of the applicant. 

That with reference to averments made in Paras 4.3 the deponent 

begs to offer no comments being a matter of record. It is denied that there 

non-application of mind in calculating the pension of the applicant. The 

date of superannuation of the applicant was 31 Jul 1997 and accordingly 

his pension papers as per statutory pension rules was processed six to 

eight months prior to his date of retirement. Implementation of 5th  CPC 

fixation of pay and payment of arrears was circulated by the Govt of India 

)vide officer memorandum F No 50(2)/97/IC-1 dated 14 Oct 1997. 

A True copy of OM dated 14 Oct 1997 is attached 

as Annexure ill of this written statement. 

On receipt of the same OM huge number of cases were required to 

re-opened for revision and payment of arrears etc and thereby processing 

of pensionary benefits on revised scale of pay. Therefore, the contention 

of the applicant is just imaginary and devoid of real facts and normal 
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V 
procedure although the applicant served in a Central Govt Department 

more than 34 years. 

That with reference to averments made in Para 4.5 and 4.6, the 

deponent admit the averments being a matter of record. 

That with reference to averments made in Para 4.7, the 

respondents denies the concluding lines of the Para as the applicant 

cannot suffer tremendous financial hardship for non-receipt of 18% 

interest for delayed payment of revised pension as he has already drawing 

pension and other dues on retirement. 

That with reference to averments made in Para 4.8, the 

respondents beg to offer no comments being a matter of record. 

That with reference to averments made in Pàra 4.9, the deponent 

begs to submit that Govt departments are functioning on the time to time 

guidelines given by the respective Ministries and laid down Acts and Rules 

which a citizen cannot challenge as the applicant is challenging which is 

contrary to his normal conduct basing on which President of India is 

paying pension to the applicant. The authority subject to fulfillment of 

certain procedures has sanctioned revised pension by the concern 

Department. 	The applicants' revised pension was paid inspite of 

voluminous document work long channel between the respondents official 

/ location which increased the work load due to the implementation of 5th 

/  CPC, of course some delay under circumstances which is bonafide and 

natural cannot be ruled out. That the applicant is a pensioner and 

decisions and sanctions have to be taken from various officers and 

especially if it is a matter of any payment which has to be withdrawn from 
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State Exchequer then very careful and detailed channel have to be 

adopted. 

ii; That with reference to averments made in Para 4.10, the deponent 

denies the averments being misguiding and only to gain a case in favour 

of the applicant, the applicant is misrepresenting his financial position as a 

pension cannot suffer from tremendous financial hardship in want of 

interest on delayed payment of revised pension. That there were 

instruction dated 12 Mar 1998 from controller of accounts not to pay the 

arrears on revised pension without pre-check; hence applicants case was 

H dealt with normal procedure observing all the guidelines of the audit 

authority/pension paying authority. Therefore, the contention of the 

petitioner is only to misguide the Hon'ble Tribunal. 

That with reference to averments made in Para 4.11 10 4.15, the 

deponent begs to offer no comments being a matter of record. However, 

the petitioner may be put to strictest proof thereof. 

That with reference to averments made in Para 4.16 the deponent 

begs to submit that There is a provision for payment of interest on the 

delay payment of gratuity beyond three months from the date of retirement 

under Govt of India decision (2) below of Rule 68 of CCS (Pension) rules, 

72 if delay attributable to administrative_pses, but the present legal 

notice relating to the delay payment of arrears of payment on accounts of 

revision of pension/gratuity/commutation and not original retirement 

benefits, which were paid timely before the date of retirement. Moreover, 

it would be evident from the verdict of the Hon'ble CAT by way of filing OA 

No 335/99 as mentioned in the Legal Notice, who has ordered for release 

of payment of retirement benefits only and did not consider for payment of 
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interest for lack of merits. And if the alleged interest on delay payment of 

arrears of pension/gratuity/commutation of the instant case applicant is 

conceded then other will follow the suit causing a heavy extra expenditure 

will have to be incurred by the Exchequer on one hand, and on the other 

hand, the normal routine works of the pension Branch to settle pension 

cases of a average of 250 numbers of personnel retired in every month 

will be hampered 

That with reference to averments made in Para 4.17 and 4.18 the 

deponent begs to offer no comments being prayer of the applicant before 

the Hon'ble Tribunal. 

That with reference to averments made in Para 5.1 to 5.5 on ground 

for relief the deponent begs to submit that none of the relief as prayed for 

are tenable before the eye of law and no Constitutional 	mandates are 

violated by not admitting interest on delayed payment of revised pension 

to the applicant. 

That with reference to averments made in Para 6 and 7 the deponent 

has no comments to offer. 

That with reference to averments made in Para 8 of the application, 

the deponent begs to submit that no relief can be extended being 

devoid of any merit. 
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VERIFICATION 

I Major Sandeep Kumar, age 34 years, Son of Shri JP Sharma, 

working as Joint Assistant Director (Legal) in the Office of the 

Directorate General Assam Rifles being authorised to hereby verify 

and declare that the statements made in this written statement are true 

to my knowledge, information and believe and I have not suppressed 

any material fact. 

	

And I sign this verification on this 9,- -& day of 	t 2002. 

X,-D e Dp nent 

1. Twiqm fr (4f1) 
Joint 	L octor (Legal) 

	

icr 	IIVq 
Irctort Ln.raj Assbt Rit 

ShItong— Th3011 
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